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PAPERS LAID ON THE TABLE

Report of the Comptroller and
Auditor General of India rela-
ting to Paswan Hans irimited.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh). Sir, I gave you no-
tice of a breach of privilege on the
arrest of the  Shankaracharya.  That
should get precedence. (Interrup-
tions) . .,

MR. CHAIRMAN: Papers to be
laid on the Table. (Interruptions)
The Deputy Chairman in the Chair.

SHRI SUBRAMANIAN SWAMY:
Madam, I gave notice of a breach of
privilege. Did you get my notice?
The notice of breach of privilege gets
precedence.

THE DEPUTY CHAIRMAN; Not
now. It doesn't; there is no prece-
dence before this business. Papers to
be laid on the Table.

THE MINISTER OF STEEL AND
MINES WITH ADDITIONAL CHA-
RGE OF THE MINISTRY OF LAW
AND JUSTICE (SHRI DINESH GO-
SWAMY): Madam, On behalf of
SHRI ARIF MOHD. KHAN i lay on
the Table, under clause (1) of arti-
cle 151 of the Constitution, a copy
(in English and Hindi) of the Re-
port of the Comptroller and Auditor
General of India—Union Government
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-—No. 12. (Commercial) of 1989, re-
lating to Pawan Hans Limited.

Notifications of the Ministry of Law
and Justice [Placed in Library. See
No. LT-848/90].

SHRI DINESH GOSWAMI; Mad-
am, [ also lay on the Table, under sec-
tion 169 of the Representation of the
People Act, 1951, a copy each (in
English and Hindi) of the following
Notifications of the Ministry of Law
and Justice (Legislative Depart-
ment).—

(i) S.O. No. 168(E) dated the
23rd February, 1990, publishing the
Conduct of Elections (Amendment)
Rules, 1990.

(i) S.O. No. 335 (E) dated the
23rd  April 1990, publishing the
Conduct of Elections (Second Am-
endment) Rules, 1990 [Placed in
Library. See No. LT-883190 for (i)
and (ii)].

Reports of the Comptroller and Audi-
tor General of India and related pa-
pers

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCE  (SHRI
ANIL SHASTRI): Madam I lay on
the Table—

I. A copy each (in English and
Hindi) of the following papers, under
clause (1) of article 151 of the Con-
stitution: —

(i) Report of the Comptroller
and Auditor General of India for
the year ended March 31, 1989
[No. 3 of 1990)—Union Govern-
ment  (Delhi  Administration) 1
[Placed in Library. See No. LT-
876/90]

(i) Report of the Comptroller
and Auditor General of India for
the year ended March 31, 1989
[(N. 8 of 1990)—Union Govern-
ment (other Autonomous Bodies)].
[Placed in Library. See No. LT-
877/90]
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(iii) Appropriation Accounts
(Civil)  for the year 1988-89.
[Placed in Library. See No. LT-
879/90]

(iv) Finance Accounts of the
Union Government for the year
1988-89. [Placed in Library. See
No. LT-880/90].

(v) Report of the Comptroller
and Auditor General of India for
the year ended 31st March, 1989
[(No. 13 of 1990)—Union Govern-
ment (Civil) [Placed in Library.
See No. LT-878/90]

Notifications of the Ministry of Fin
ance

SHRI ANIL SHASTRI: Madam, I
also lay on the Table a copy each
(in English and Hindi) of the follow-
ing Notifications of the Ministry of
Finance (Department of  Revenue),
under sub-section (2) of section 38
of the Central Excises and Salt Act,
1944: —

I(i) G.S.R. No. 949(E) dated the
Ist November, 1989' ~waiving pay-
ment of excise duty on blanks and
shells, captively used in the manu-
facture of pipes and tubes during
the period commencing on the Ist
March, 1981 and ending with the
8th July, 1983 which had not been
llevied as a result of practice gene-
rally prevalent.

(ii) G.S.R. No. 1045(E) dated
the 12th December, 1989, rescinding
notification  No. 47/76-C.E.  dated
the 9th March, 1976.

(iii) G.S.R. No. 1073(E) dated
the 29th December, 1989, amending
notification No. 299/8S-C.K. dated
the 30th December, 1988, extending
the concessional rate of duty on
naphtha wused as fuel by certain
copper and power units, without
any time limit.

(iv) G.S.R. No. 1047(E) dated
the 29th December, 1989, amending
notification No. 300/89-C.E. dated
the 30th December, 1988 extending
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the concessional rate of duty on
naphtha wused as fuel by certain
copper and power units, without
any time limit.

(v) GSR. No. I(E) dated the
Ist January, 1990, exempting speci-
fied goods manufactured by M/s.
Bharat Earth Movers Limited from
the whole of excise duty.

(vij  G.SR. No. 70(E) dated
the 9th February, 1990, amending
notification ~ No.  75|84-G.E.  fully
excepting  natural  gasolene  liqui-
fied.

(vii)) G.S.R. No. 8I(E) dated the
16th February, 1990, amending
notification No. 126/86-C.E.  dated
the 1st March, 1986.

(viii)  G.S.R. No. 559(E) dated
the 19th May, 1989, exempting ex-
cisable goods when brought to any
gem and jewellery  manufacturing
unit set up in the Santa Cruz Elec-
tronics  Export  Processing  Zone,
Bombay (SEEPZ) from the factori-
es of their manufacture or ware-
houses situated in any other place
in India, for use by such unit in the
SEEPZ, for the manufacture of
gem and jewellery intended solely
for export, from the whole of the
duty of excise leviable thereon.

(ix) G.S.R. No. 560(E) dated the
19th May, 1989, exempting all ex-
cisable capital goods, components,
raw  materials, packing  materials
and consumable and spares when
brought for use in the manufacture
of jewellery meant for export, by
a 100 per cent FJOU set up in the
special Export Complex at Jhande-
walan, New Delhi.

(x) Explanatory Memoranda (in
English and Hindi) on the Notifica-
tions mentioned at (i) to (vi!)
above. [Placed in  Library. See
No. LT-689/90 for (i) to (x)]

II. A copy each (in English and
Hindi) of the following Notifica-
tions of the Ministry of Finance
(Deparmtent of Revenue)  under



